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CENTRAL ADMINIS'l.RATIV.E 'lRIBONAL 
ALLAHABAD B&NCH 

ALiAHAma:i -

open Cturt 

8£iqin!! Apel!cation No, ~ !£ 1996 

Allanabaa this the OSth •ay ef ___ MR._rc~h~·.--~2001 

Hon'b le Mr. S,X,I, Haqvi, Member (J) 
Hon•ble M&1,Gen.K,X, Srivast!va4 Hembe; (A) 

Bhim Sin~h, Son of Late Swarogp Singh, resi•ent ef 
Quarter Ne,P-1-D Railway Ctlony, Bareilly(Junctien), 
Bareilly • 

VeraJ• 

1. Union of ~ntia through Develtpment Cemmiasitner 

tRanaicrafta), Weat Block No,7, R.X. Puram, New 
Delhi. 

2. !tegional Direeter, Office of oevelepment Cearnias­

ioner(Hanaicrafta), Central Regien, B-46, Mahanagar 
Eatension, Lucknew. 

3. Assistant Director, Office of oevelepment Ctmm-
• 

issioner(Hanaicrafts), Carpet Weaving Tr•ining 
Cum Service Centre, 23, Inara Nagar, Bareilly, 

Respen4ent• 

By ~vocate Shri kmit Sthalekar 

• R D B a ( Oral ) __ ._,_ 

Bx Hen'ble Mr,S,K.I. Naqvi, Member (J) 

It was on 06,6.1983 tha~ the applicant was 
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appoint~ as aaily wage Chewld.aar in the reapo,_enu 

establishment. 

Dehra41un.. .Ji 
On 30,4.1987, he was tr•nsferrtMI te ();" 

. / 
light from 15,6.1988 ... the applicant v ,.-) 
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&isengagea, for which he filed o.A.No.&61/89 Which 

was aecieed en 08.4.94 with the direction te the 

respenients te decide the representation of the 

applicant by passing spe-.~ing ana reasenea •"er 

within a peri• ef 3 months fr01n the date of cGmm­

unicatien ef the e~er. Cenaequent thereto, the 

applicant was ~e-appeintei at Lucknew w.e.£.04.7.94 

but, wihhout any erder with reference to represent­

ation. It was on 10.5.1995 that he was transferrei 

to Bareilly where he came to knew the aenierity liat 

iated 22~4-3-1995, according te which he has been 

placed at bottom keeping 11 ethers above hi a~. A a 

per applicant's case these whe have been placed 

&beve him, are junior in accordance with length of 

service. In para-17 ef the o.A~, the applicant 

mentioned the names of those whe were engaged sub­

sequent to him but, have been placed above him on 

the seniority list. It is alse a grievance ef the 

applicant th•t his services have not been regularised 

and, therefore, he haa come up fer the redressal. 

The reapendenta have filM the ceunter-

reply with the mention that the applic~t h•s been 

pl•ced in the seniority list according te his pesitien 

in the seniority and no junior to hi~ has been preferred 

•gainst his c-.se. It baa alse been m<!ntiene• that when 

the vacancies available
1
an• applio•nt is feund_ fit~ as 

such, his services will be regulariae•. 

3. Heard the learned ceunsel for the parties 
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"· We .,Mare ef the view that 11ain centre-

versy in ttetween the rival centention is the criteria 

to c:empute the seni•rity. The applicant tekea hia 

seniority from the aate ef his initial appointment 

i.e. 06.6.1983 till the relevant 4i•tes, whereas the 

seni•rity ia cempute• in aocer•ance with the aaya 

they ~ve werkea ana thea e who have been 11eotioned . 

by the • pp~iccnt t• be junior te him anti preferre.l 

above him in the senierity list, have actually put 

in more working aaya than the applicant and ceul4i 

have an epportunity to have an e dge •ver the appli­

cant auring 1988~994 when the applicant re~inei 

•tsengaget{. 

s. - We firlll the legal poaitien ia quite cleer 

that the senierity •£ the a•ily wager is cemputei 

•ccorW.ing to the ••ys they worked. ana nGt f•r the 

perioi &uring which they were engagea irrespective 

of the Werking &-.ys. 

6. Fer the above, we fini ne merit in the O.A. 

an« aeciae the s•cne with the tirection te the respe041ents 
:ftna.~ c-

to take care that whenever the •pplle•nt is z.enti tleli 

for regularis•tian ana service benefit. the ••me be 

allowei to him as per•rules. Ne eraer as to costs. l 

/M.M./ 

(..,/" 
Member (A) 

-... 

Member (J) 
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